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        This appeal of the assessee arises from the order of the ld. 

CIT(A)-35, New Delhi vide order dated 20.01.2017 for A.Y. 2012-13. 

 

2.    The assessee has challenged the adhoc disallowance of Rs. 

6,06,394/- as 1/5th of the expenses of Rs. 30,31,972/-. 
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3.     Brief facts of the case are that the assessee has incurred various 

expenses under nine heads as enumerated at pages 1 and 2 of the 

assessment order.  As per the observations of the Assessing Officer, 

some vouchers are self generated vouchers, some bills and vouchers 

are not supported by supporting evidence and some bills and vouchers 

are not available.  When controverted, the ld. counsel for the assessee 

appearing on behalf of the assessee submitted that the expenses are 

genuine but the Assessing Officer made disallowance of 1/5th of the 

expenses claimed and made additions which were confirmed by the ld. 

CIT(A).  

 

4. I have heard the rival submissions and have perused the relevant 

material on record. At the very outset, it was pointed out by the ld. 

counsel for the assessee that the assessee submitted all ledger 

accounts of the assessee and the Assessing Officer has not pointed out 

how the expenses are excessive as compared to the expenses incurred 

in the preceding years and comparative figures were also submitted 

before the ld. CIT(A) in which no defect has been pointed out.  Under 

the facts and circumstances of the case, such expenses are essential to 

be incurred for running business and therefore, no additions on this 
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count can be made.  Accordingly, the additions so made are directed 

to be deleted.  Grounds raised by the assessee are allowed. 

  

4.  In the result, the appeal of the assessee in ITA No. 

2067/DEL/2017 is allowed. 

The order is pronounced in the open court on 16.10.2017. 

 
          Sd/-  
                [B.P. JAIN]  
           ACCOUNTANT MEMBER 
           
 
Dated:   16th  October, 2017 
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